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ARYANA GOVERNMENT

LECHSLATIVYE DEPARTRMENT
HNotification
The Gth November, 2006

. No, Leg. 33/2006.—The fo]lomng act of the Legistawre of the Sute
of Haryana received the asseat of the Governor of Maryana on the
10h Ociober, 2006, and is hereby published for gencral information :—

HARYANA ACT MNO. 29 OF 2006

DV‘LN BANDILU CHIIOTU RAM UNIVERSITY OF SCIENCE
‘ ANTY FFQ*HNOI QOGY MURTITAL ACYT, 3006

AN
Acr

lo r:‘pgmde Chhowe Ram Srate College of Engineering, Murthal (Senepat)
into a iz aduu; Unives Jzty to fucilitate and premaote studies and researci
in emerging areas of higher education with focus on new frertiers
of science, engineering, ftechnology, architeciure and
mnagement studies, and also to achieve
excellence in these and
connevied fields.

Be it enacted by the Legislature ot the Siate of Tlaryana in ihe
1<‘ifty~scvcmh Year of the Republic of India as follows — \ .
1. {I) This Act may be called Deen Bdndhu Chhotu Ram University of
S" ience and chhnclmy Murthal Act, 2006.
- {2} It shall come inlo forec on such date as 1l : Gavernment may, by
notitication in the Official Gazeue, appoint.

2. fothis Act and ir all she Swatues, Ordinances and Regulations made
thereunder, unless the cantext othenwise requires,—

(@ “All India Council for Techaical Education™ means All Indin
Counci) Tor Technical Education esteblished under the all India
Counci] for Technical Education act, 1987 (Cenl'.laf Act 52 of
1987);

(b) EX¥anl

Councit of Arc‘nimctuﬂ:“ means the Council constituted under

section 3 of the Architects Act, 1972 (Act 20 of 1972);

Q¥

Shaor title and
commencemenl.

Definitions.




lncerpuration.

Bur on
couferring,
granling or

issuing degrees,

diplomays of
certificates by
unuithorised
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3. {D

Deen Bandhu Chhotu Ram University of Science .and Technology My
eomprising of the Chancellor and the Vier-Chancellor of the University. anflay

1(\ {j:

ouncil of Sclentific and Hulu.{r'.u}RL_:,x.'\rch meints the Coun q,f
of Seiantife and [nduaeint Rescarch, New Delhi, an agency o.f
the Centind Government;

:
“Devariment of Science axd Teehnology™ means the Deparime{ .

. - [ )
of Scicnce and Technology of the Central Government;

v

“employee” means any person appointed by the University, mml
‘includes ieechers and all other s1alt of the Uniyersity.

: L'i\!:'
“feu” mcans fee oo 'ected by the University from the sludcnh!éj dit

whatever name i may be called, which is nct u,fandablc

“Gavernment” means the Government of the State of Haryan:

“Schedule” means Sched dle appended to Whis Act;

. . .- pro.
“Slatules”, “Ordinances” aad “Regulations”

mean respectihcs that.

the Statutes, Ordinances (cd Regulations of the Uﬂl\v’brbllj 'rrraﬂ nart;
under this Act: : , - dire!
“University” means Deen Bandhu Chhotu Ram University [h'_“'"
Scicnce and Technology Murthal, as incorporated under this &ce, . %

University Grants Commission® means the Commiss
established under section 4 of the University Grants Comm.
Act, 1936 (Central Act 3 of 1956);.

“University teachers” mean professors, réaders, Iccturers :'m'dg'.u
ather persons as may be sppointed for imparting instrictio:
conducting rescarch in ihe Universily or any. mmmmn«m
designated as teachers by the Ordmancca

here sitall continue to be body corporatc by the vam

menbers of the Court, the Executive Council and the Academic Council u,..nﬂf
persens. who may hereatter heenme ar he popointed as such of(icers or memte:

50 long as they contlinue to hold such office or membership

(2)

seal with power  acquire, hold and dispose of property ..nd to com.ract and
by the said name sue or be sued.

4 ()

law for the time being in Toree, 50 person o7 instilutions, other than the Ui

shall confer, grantor issuc or hold himse:{ or itgelf out s enlitizd 10 conferw
or issue any degree, diplomy er cerlifica = |

The University shall have perpetual succession and a com

Notwithstanding unything contained in this Aet or mycsﬁ:-ut_

i

= ir the specialised area of knowfes! g4

wssigned Wit within the wrriionat jurisdicnen of the University which isid .f‘ca-P
Wi .

vith o1 is a colotable fnitation of any | Iugree,
granted or igsued by e Uniy PETSHY.

diploma or certificate conte: ""“"i-




-

* means the Coarg 2; Contraventon of ikt provision of sub-section (1) shall be ag
dedhi. an agency 4 o and shall be dealt with as per nddes laid down by ihe University in (his
Lo el Leeping o wiew the arders amd puiriclines issued ey U compeiom
nnes and academic bodics such as the State Guvernment wned the D niversity

i

ans the Deparntes .
: part nis Commission.

IVernment; -
(3 Where an offence under this section has been committed by an
windion, every person incharge of and yesponsidle to, the insdwtion for the
ssduct of [ts business at the time of the commission of the offence, shali be
:med to be guilty of the offence and shall be lizble 0 be proceeded against as
. e the Unncmly rules. ' o

the University,
11\{6‘1’5ily;

‘om the students:
lLTLlnd..lbh,

Slate of Haryass
AL

(4) Notwithstanding anything comamed in Sub section (3), where
‘ nom,me: under this section has been committed by an instilution and it is

mean respectiy

] sthe commigsion of the nflance is mtributable W 2y nep' »t on the part of any
1e University m

rner, director, manager, secretary or other officer of the institution, such partner,

-k drector. manager, secretary or other officer shall also bé deemed to be guilty of .

tam U“Wcrs“Y‘;"”“l offence and shall be lable to be Proceedcd ‘against and punishéd
tled under this & -~—0fdmgly

the Commissi Explanation.—Far the purpose of this scclion *institution” neans any- body

irants Comimiss
individuals.

lecturers and s
g instructions
ay instilution '

5. The University shall excreise the following powers ind perform the
dowing functions, namely :—

{a) to provide facilities and promoie studics and sesearch in emerging
areas of higher education, including new froniiers of science,

. 7 engincering, technology, architecture and management studies.
. nnLl Wl T act)eve n:.;wullunuu tr dissu and L\.HIHJL.[UH Fialdag

e by the names
hnotogy Mourths
Tniversity, and b
ic Council and<! ' ‘
icers or membi, &

=N —..—.M.__{_..-,.._. an

(b) to hold examinations and grant denrccs dlplomas and other

sadesnic distinctions or titles to persons in the ficids of emerging

arcas of higher cducrtion, including ncw frewlivs of science,

enginecring, technolopy, architecture and management studies
etc.-as faid down in the Statutes, Ordinances » Regulations;

a0 and a comm

() 1o confer honorary degrees or other distinctions on approved
i © bersons in the manner laid down in the Statuics;

A(d) to institule prizes, mcdais n,s‘_:uch stum,mshlp 5 exmb:tlons and
fellowships;

(¢) to reccive gifts, donations or bcﬁc‘factions from the Government

. and to receive gifis, donations -and transfers of movable or
immovable properly from transferors, don rs, testators, as the case
may be, and to create such corpus fund with the donalions so
received for the welfare of the Unive ersity;

ficate conlern

enved that the offence has been committed with the consent or connivance of, or |

corporate and jncludes a firm or r\ther association of -

Zﬁf)

Powers and
functions of
University.
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{s)

Lo inslittle primcipaiships, professorsbips, seaderships:

jecturerships. and w eraate other posts of any description required

by the University .and @ appoinl persuns (o such posis, - ¥ G,

- cree - east
Lelief or o
workers, o
accepted w
conditions -

Lo co-operite with cducational wad odier institulions in Ingdia amd
abroad having objectives similar 1o those of the University in
such manner as may be conducive Lo their common goals;

iv provide insiruction, including correspondlence and such other
courses, to such persons as are not members of the University, asit - -
may deterinine; '

prevent the
1o borrow with the appreval of the Goverrimant, on the security of - ’ sections of
the property ol the Umvcmty money for the purposes of the’

A 7.
University:

: Of. lhc Univ
made in this
8.

10 supervise, control and regulate the residence ccmduu. and
discipline of the students of the University and inslitutions;

to acquire, hold, manage, fease or dispo.2 ofény properly, movaole’
or immovable including trust and endowment propertics, for the
purpose of the University;

w assess the needs of the State and the country interms of subjects, -~ 8+ ‘
fields of specialization, levels of ecication and trainisg of 37 '
lechnical manpower both on short and long term basis and to ‘
initiale necessary programeies to meet those needs; . L S
to organise advanced studies and rescarch progrimumes based one =it - ' t
deep understanding of the trends in cugincering, technology, ' -
architecture and management sfudies aad in allied sciences so
that the productian will be ensured of men who are not enly up-to- .
date but also able o provide the lead;

C I ¢
", Chancellor ¢

. o (
0 pmmmc research, desipn and development aciivitic 5 Lhat have B

a relevanes (o sociad needs and the development programmes of . -2 - . {
the State; | o -y the Universip
to initiate measures 1 enlist the co-opzration of industries ard- 37 . . (4D

‘Governnent employers w provide complementary facilities; *

1o provide {or continuous expertmentaiion in imparting knowledge.
organizuiion of truining and preparaticn of textbogks and ofhei
instructional maierials;

to. arrange for progressive introduction gf cominuous'cvaiuaﬁor. '
and rcorientation of the subjectiye in educational mc.isuremcm,
w qu:lhu CHUG GGG At 2 by iy 1 b Kb

lwlllnl
e Ldlu,ah, the DLlhllc with l(,"'lld to the requirement of aps
apportunities in the profession of science, engincerir
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fecheryny, arcngnenre nd marseement stadics aad atlied

Tprey 31 Loselencis and s :c,s.pnns;ibll:nc:s and serviges 1o the sceicty,
ired 3 ) . . N
By 6. Thoe University shall be open 1o all persons irrespective of sex, 1ace,  Waiversity
. P e caste o class; and no test or conditian shali be imposed as o nzligion,  apen @ Al
nd : . o o . I, races, chasses,
‘ ¢ elief or profession in admitting or appeinting members, students, leachers, casies and
y In  workers, of in aay other, connection whatsoever and no benefaction shall b crecas.
5 “zzeepled whichin the opm:cm of the authorities of the University involves
her . cenditions or obligations opposed o the spirit and objectives of this provision :
as it Provided that no[hino' coniained in this section shall be deemed to
‘ - prevent the University rom making any spocial provisions in respect st weaker
y of - tections of the spciety and. in particular Scheduled Castes and Scheduled Tribes.
", g}{e_v‘-‘ : C e e D8 A Dty I Lt seniniberkind iy ek tee e s P0alliE WE S S
T ofthe Unwe,nsaty.,m accordance with the Staiuu.s Ordinances and Regulations ~ Untversity. R
and . 4 madein this bebalf: .
. .- i * . - . . ! .
S % 8. The following shalt be the omccrs of the University, namely —_ Officers. . L
able” " ¥ (i) - the Chancellor; : - , Co
“the . 2 : ’ :
3 (i} the Vice-Chancellor; '
sets, (i) the Conuoller of Finance;
yof (v} Dean of institutton,
dto 3 .
5 &y Regisirar; and -
ona B (v} such other persons in the service of the University as may be
gy, 1 declared by the Statutes 1o be officers of the Univcrsity. :
: >
3 80 I 9. (1) The Governor of Haryana by virlue 01’ his office shall be the  Chaneetlor.
clo- 2 Chmcc!lor of the University.
: 4 .
ST () Thc Chancellor shall be the head of \hc University,
ave % !
h by P . : - ;
sof . {3} ‘The Chancellor shall, if present, preside over the convocation of :
' ! the University for confeiring degrees and ihe meetings of the Court.
& : a :
ind (4)  The Chancellor shall have the right-—
: ) {i) tocause aninspection to be nade, by such person ¢, porsons s
e, i e may direct, of the University, its buildings, laberatories and
her 4 equiprrent and of any institution maintained by th: University
‘ i and also of the examinations, teaching and ather work
o i conducted or done by the University;
wn g o o . .
nt: i (i) tocause aninguiry (0 be made in Yike manner in Tespect of any

matter connccted with the adminisiraiion of finances of the
Univeisity or institutions. '

=
[




[EE3) Tee € haneetloe aluali, v eurey oo, give totice o the l[\]..\V(‘l".l‘(t:r‘ ol
his intenlion to cause a0 inspection ¢ inguiry o be made and on reccipt of such
notice, the Univessity shall have the right to make such representation o the

Chaneetlor as iLinay consider MCCLSHATY.

(6) After considering the representatian, if any, made by the University, |

the Chancellor may cause to be smade such inspection or inquiry s is referred to.
in suh- sect:on (4). . . e

(7)  Where any inspection or inguiry has been cmsed to be mage by the
Chancellor, the University shall be entitted to appoint & representative who shall
have the right to be present and-to be heard at such inspection or. mqulry. i

(8) The Chaneellor may, if the inspection or inquiry is made in respectof
the University, address the Vice-Chancellor with reference to the result of. such. :
inspection or inquiry and the Vice-Chancellor shall communicate to the Exccutwu
Council, the views of the Chanceflm and the aetion to be takcn Lhcrcﬁn as adv:sed
by the Chancellor. -

() The Executive Council shall communicate through the Réglstrar to

the Chancelior such action, if any. as it proposes (o take or has taken upon the
result of such inspection or fguiry.

{10y Where the Executive Council does not, within 2 reasonable time,
take aciion to the satisfaction of the Chancelior, the Chancellor may, aftes

considering uny explanation furnished or representation made by the Exceutive &

Council, issue such direetions as he may thine Jitand the Executive Counc:l shall
comply with such directions.

(11}  Wiihout prejudice 1o the forcgoiaz provisions of this section, the
Chancellor may, by order in writing, annul any prouccdings of the Uhi\_f(;fsily“
which are not in conformity with this Act, the Statutes, the Ordinances, or the
Regulalions : '

Provided thal before making any such order he shall call Llpon lhe_,'-'-._
Unjversity tu show cause why such an order should not be made, and if any cause - &

i shown within a reasonable time, he shall consmu the -,dmc

(12) The Chancellor may. atany tire, require or dncct f.he Umvcrsny 10
act in canformity with the provisions of this Act, the Statutcs Ordmanccs and
Regulations made thereunder.

(13} The power exercised by the Chancellor under sub-sections (‘Il)‘:nid
(12) shall not be called in question in any civik coort. :

(14) Any employce of the University, whots aggyieved by the decismn o
the Execitive Council ar the Vice-Chanecllor in respect of any-disciplinary action

tuken apainst bim, muy adiiress a memeorial to the Chancellor i SUCH manner 5
nmy he prescribed by Stantes and the decision of the Chancelter shall be lmdl

e se
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{[5} The Chancellor shali have sueh ather pewers s may be prescribed by
e Statuies.

10 (1Y The Onsesament shall constiture s Selecion Commiie o ynRisting
af ale notlice of the Clinnesitoe and two noisinees of the eewutive ouneil,
which shall prepure a panel of ai lcast throe names, in afphabetical o1der, from

* . which the Chancellor shall appaint the Vice-Chancellor, on the advice of the
. Gevernment. The terms and conditions of service of the Vice-Cauncellor shall be

dctcrmincd by the Chancellor, on the advice of the Government ..

(2) The Vice-Chancellor shall hold office for a perlod of three years
which may be renewed for not more-than one term : B

Provided that he snall cease to hold the office on attaining the
age of sixty- five years irrespective of the fact that his term has not expired.

(3) The Chancellor may, on the advice of the Government, cause an

inquiry 10 be held in accardance with the principles of iatusul justice, (i i remove’

the Vice-Chancelior from office; if he is found on such inquiry, t2 be a person

palently unfit to be continued in such office.

(4) If the Vice-Chancellor is unable to perform his dutics owing 10
his temporary incapacity on account of illness or any other reason, or ihe office of

*the Vice-Chancellor falls vacant due to death, resignation or otliciwise, the

Chancellor shall make arranzements for the duties of the Vice-Chancellor 1o be
performed by some authority until the existing Vice-Chancellor is able to resume
his office ar.until @ regular Vice-Chancellor is appointed, a3 the case may be.

{5) The. Vice-Chancellor shall he the principal exccutive and
academic officer of the University and shall exercise generat supervisior. and

control aver the affairs of the University and pive effect 1o the f‘eclsmns of all the
authoritics of the University.

(6) The Vice-Chancellor may, if he is of the opinton that immediate
aCHON is nCCCssary on any matler, exercise any power conferred on any authorjty
of the University by or undcr this Act. exeept in the raaiiers involving crealion of
abolition of a faculty. depariment or post, the malter involving appoiniment or

" removal of an cmployees :

Provided that the Viece-Chancellor before exercising powers under
thin pestivn ool rregarad 1iy wr i e reomenn, sy the aimtter canmel wanl Lill-the
meeting of the authority eoncerned :

Provided further that if the authority concerncd is of the opinien
that such action ought nol Lo have been (aken by the Vice-(Chancellor, it may refer
tre matier 1o the Chancellor whose decision thereon shall be finai :

Provided further that any person in the service of *1¢ i iniversity

whu is aggoieved by the action takea by the Vieo Chancellor 1l this subi-

section shall have ihe right to represent to the Execulive Coucil within onc

Viece-Chaneellor

20"




- o } .zab{

muenth from the date on which decision o1 uch action is communicar<d ! 1:—
and thereupon the Execuiive Council may confirm. modify or reverse the acos
taken by the Viee-Chancelle, The employee shall be informed that the action

beon taken under L,nu.r;:_n..u_v uow;m ' ,

{(7) The Vice- Lh.mcdlorq[*dllL,.muscsuuhuterpu‘.*.'usandpuf:‘"' C,
. . [

such other duties a5 may bg prescribed by tha Statutes or Ordmanas C;I
i
Regisi-ar. 11. (1} ThaRegistrar shall be .y.ppmulc'd ay the C‘hdnc.ellnr an, th.‘ 'hl\\. .
of the (Government. S R
(2y  The Registrar shall be the Chief AdmlmstralWL OfflCt[‘ oflr" v
University. He shall work directly under the superintendence, direction and contd S
of he Vice-Chanceilor. E '
Other officers, 2 12. The manner of dppomlmt.mmd rowers and functions of other (}ffc: C be
I H C D
of the University shall be such as ma, be pusc:nbcd by the Statutes. f
Authoritics. 13. The tollowing shall be the authoritics of the University, namely:- & ‘
: : ‘ e T T e T iooaneny
] the Court 7 : ;r Stitiy
iy the Exccutive Council 3
{iliy the Academic Couneil; S E mayf
LI . l. . -
(iv}  the Finuncs Committes:
{v) Lhe Macultjes; ; Yhohy
\ {vi)  the Planning Bcard, ana ' ' E
i (vii}  such other authorities ¢ Ty be dcn.l‘ucd by [he Smtur&sro‘: '
the suthoritics of the Uviversity. R
Court. ) o i4. (D The constitution ot 1he Court, and th(, u,rm ot oﬁ’u,e. ,1- e
members shall be prescriberd by the Sialates, :
(2)  Subject & the provisions of this Act, the Court shﬁl! ha
‘ following powers and tunumm namely:- .
P ‘ () to I'U_VIL:W, from time to lime, the bro&d po_{i(."ias'»;i )
: programimes of the Tniversity and to suggest mengurs
the unprovesient develuphiend of thie Ut.i'lvcrbli‘y;
(b) 1o consider and pass resolution on the annual report,
budget and the annual accounts of the Umvcrsnty and
‘ audit repoit 5f such accounts; s
: . - o
; () toadvise the Chancellor in respect of any matter whr“’j'i
Lx_ rcfured Wt fﬁr advice; and - :
{d; 1o periorm such oLhm mm tions as may he PTCSCfIbL
Slatuics, B
S eemive 15, (1) The Execuiive Council shall bie the principal execusive i
Couneil. Tl vers: : .
the University, v
) ' ; -..)‘!, '

T -
e T T L R e T P L I L T Ty T T e




cated Wb

(23 Theconstitution af the Exceutive Counsil, the wrm el eiticeolils
members and its powers apd tunctions shall be such es may by presavibed by s

ge the achiv.
he action il

RIS

5 L0 Phe Acadeiic Council shall be U principal nesdenae body ofnilbe ;
+ and) perfoz. b Uiy Mt) and shall. futes ad | Couneil
2 ';- Crelicrnezs, co-ordinne and exercise genevad supervision over wil ¢]de rmic
\)‘n\'ghk. advie % oficiry of the Univ ‘

Axidemie
subject W e pravisions of his Acl the 36

-

TSy,

bl

: (2) The constitttion of the Academic Coungil, the wrm of oifice of its
Officer ol ¥ mebars i

and iis powers and functions shall be such s may be prescribed by the

‘on and cont Y Suimtes.
o 17. 'll\(:.{ onstitution and functions of the facaltics shall be such as may Tacullies
fother 9“15‘ L eproseribed by ihe Statuies,
= . . . R " - . T s . PHs
. C 18,  The constituiion of the Finance Commiitee, the iorm of »ifice of its Fioauce
Yo PAMET - members, and its powers and funciions shail be such as miay be presceibed by the Cumminee.
p :\'Is.\uiv.‘,:..
(8. The constitntion and funstions of the Plraning Boad shalibesuch as Plassing Board.
, way be preseribed by the Sutues, :
A : AL Subject to the provisions of this Act, e Statutes may provide for all
"

Y i " Stlutes and
wany of the foilowing mauers, namely ' theit scope,

(a}  the constiiion,

:
¥

powers gnd Mepcuons of the authorities and
. . otlrer bodics of the University, as may be constiwcted [rom me
- . ah .

1e Statutes o™ o ume:

"

of office of (by 1he classification, mode of aspointacn:, powers and duties of
!

: the teachers und the officers of the University:
1 é.'hall have : (€) ahe cordittons of service incluuing provision for pension )
provident fund or insurance scheme for the benelit of the
employees of the Universiiy;

I .
1l Dohuc L
th measure:

() ithe conferment of honarary degrees;:

University: P (¢} the establishment and abolition of facubics and dopartments;
) ,.....Fv‘-f ‘ v neid : W s . Ve

al reporl, 2t G the dastution of fellowships, seholarships. sticdentships

jversity am & NI :

MVEIsIty af gxhibittans, medals and prizes;

(¢} the mainte:

"mﬂuer wl;;ch ance ol disciphine among the siedznts
- 1

the defegation of powers vested in e awhosities or officerss of

rescribed by tie Universiy, and

all other matters wehich by this At areto be of 1.y be provided

xccutive bl fur by the Stawutes.

,
E 21 (1) Onthe commencement of this Ay, the S utes O the Universiey Suduies how
mirde,




Odbngees el
their scepe.

T L TR

shall be thase 4% st out in the Schedule :
provided the the authoriios el the {Inivergity consiitoied nnder the
Saurpn beavnnetl e fomes e cote e ot ol thas A, shinll cortine (v axortie i
wl the powers and perform all the funcuons undes his Act 1l such authovives e : -
constituted i terms of the Statutes ses out in the fchedule referred w above. 5
(2) The Executive Council may. fromtiTe o lime, make new ar.additions
Statules or may amend or repeal the Statutes in the manner hereinafter providedin
this section:

Provided that the Executive Council shall not make, amend or repeal
any Statte, alfecting the stalus. power or constiution of any authority of the
University until such authority has been given ay opportunity of expressing un
opinton 1 wiiling on the proposed changes and any opinion so expressed shall -
be considered by the BExecutive Counetl. .

‘ 23
by the Ex

{3y The Academic Couneil may propuse ta the Excculive Council a ¢
draft of any Statule retating to academic matters for consideration by the Executve I
Council. : '

(4) Every new Statute or addition le the Slatute or any amendment or
repeal of a Statule shall require the approval of the Chancellor who may approve,
disapprove or remit it for further consideration, A Stanite passed by the Execillive
Council shall have na validity undl it bas been txsented to by the Chancellor,

{5) Nolwithstarding anvibing containee in the foregoing sub-sceliens,
the Chancellor, either suo motie ov on the advize of the Government, may died
the Executive Counetl, to make, atnend or tepeal the Stutes 1o vespect OF any
matter specified by him and it the Executive Council [uils to implement suchy
directicn within sixty davs of its receipt, the Chaacellor may, afier considering ¢
the reasons, if any, ecommunivaled by the Exceuive Council or its jnabifity u
comply with such dircelion. make, amend or repeal the Statutes suitably.

(2)
weonsideraric
Tounei) unde

FIT AT T AN A g T e e

22, Subject o the provisiuns ol this Ao and the Stattes, the Ordinuie .

Ay nrovide or all or . ol : . o > draft prop
may provide tor all or any of the lollowing mallers, namely — :
@) the admission of swdents o e Daiversity and their enrolmen

as such;

(h) the courses of srudy 1o be laid down for all degrees, dlpl&)maa 5
and certificates of the University;

degree or diploma courses and to the examinztion of th

u

University and the eligibility for such degrees and diplomas;

(¢} the conditicns under which stxdents shali be admitted 1o the 2 240 (1)

SSISTENt wilf:

(d} the fees o be charged for courses of study in the University o &
fur admission w the examinations. degres and diplomas of 1 ¢
University ; and further 1o make progressively the fee strucn: -
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e flexitle that the courses could become sedi-financing o the
extent possible; :

et the couditions of the award of Tellowshies, stdentahipg,
eatbiog, tmeduls wod prizes

(3 the conduct of examinations, including the erm of ollice aml

- manner ol appointment and the duties of cxaminers and
_l()l‘.:’ﬂ moderators;
tedn ) o o s N

(g) the conditions of residende ot students of the University and the
. . institutions; and
erea)

ot the
g dn -
shal!

+.¢h) al) other maiters which by this Act or the Statutes are to be e ale
or may be provided {or by the Ordinances.

23, (1) The Ordinances shall be made, amended, repealed ar added to
' the Excotive Counel : 7
necil a ’ Prowided thng ne Ordinnmsa ainadt bbb -
HTTELY .

© () affecting the admisston or enrolment of studeats or

. prescribing examinations to be recognized as equivadent to
ent or

the University examinations,
TITOVE,
e . (ify affecting the conditions, made of appeintment or dutieys of
lor. examiners or the conduct or standard of exmnination ¢ any
_ course of study;
L1008, !
direcl

unicss Whe draftof such an Ordinance has been proposed by the
+f any Academic Council.

juch &

@

' The Executive Council may return 10 the Academic Council far
dering . 1. sideration, zithar in whote or in pact, any diaft proposed by the Acadenne
ity te, i

it unedor sub-sectfon (L) wlong with its suggestions :

B
z

. Provided that the Executive Counceil shall not be bound to amend
dafi proposed by the Acaderic Council itsell. It may, however, reject such

i.if not found suitable, when submitted (o it by the Academic Council {or the
1 lime. :

inande

dment

3y Al Ordinances made by the Exceulive Council shall have effect
zsuchdate as it may direet and every Ordinance made shail be communicated.

1

was may be, o the Chancellor.

2.1y The authorities of the University may make Regulatons
sarwith thin Act o

e Staiuies and ihe Trdinances—-

(@) laying dewn the procedure to be observed al their mectinas;

afiil

(b) providing {or all malers which by this Act. the States or
tue Ordinaices are (o0 be preseribed by the Regulations.

Orditances how
made.

Reguiations.




Annua) report

Fiends and
aucounts.

Anngal
ACCOULIS,

Cronhitiomg of
seivive of
ulllcers and
leazhers,

224

(2 Cvery authority of rhe Universily siall make Regulaten
- PR o .1 f . H W b 3 Sihie dnies o
prosiding Jor piving of noidce i he ynensbers of soch authorily of the daies u.' .
e s aned of e husiness @ he coidered st ooetings and for Lhe keaplug o
areeord of the proceedings ol e moonps, oo
w5, e anongl reporl of the DTriversity giving detnils of broad o0 "
programimes., solicies and fnapces, amerdirents of Statutes and Ordivances mads T
dering the year under rxport, siwl! be prepared under the directions of the Exeeutive 5 ¢y
Couneil and shall be submiied (o the Court on or afler such date as may B 8.
preseribed by the Stawees and the Court shall consider the report at its annual | "
. . . . Loy
necling. :
. . !
26. (1) + The Uriversity shall have a geueral fund o which shall be
crediicd— : ah.

.

(@) its income from feza, arants, donatious ang gitts, ifany, 26+

(b any contribution or prant made by the Central Goverament,
the Urniversity Granws Commission, All India Council {or i,
Technical Bducation or like authority, any locul authoriny” '
or any corpotition owned or controlled by the Government; ;-

{c) cndowments and other reccipts. . . - o
() The University may have such other funds as may be preseribed & 44
by the Staivies. ot
) Thu funds and alt moneys of the University shall be managedie <
sucli manner as may be prescribed by the Siatutes. T o * o
oooal Al
{9 The Govermment mray, every vear, provide grant-in-zid o ¢

fucilitatz ang promete studics and cesewch.

37.{1) The annual accouns and the balansc sheel of the Univesiy,
shall be prepared under the directions of the Exccutive Council and shall at lesst
once every year and a: inlervals of not mor: thaw (ificen inanths be audited by the'
Bireclor, Local Fund Accounts, Haryi o cor any otherauditor that may be appointed® ¢
by the Government. The annual accounts when audited shall be published in the
laryana Government Gazetie and a copy of the annual accounts along with te
tepart of the Divestor, Locud Fund Accoums or tae auditor shall be submitledta *
the Court and the Chancellor along with the observations of the Cxccutive
Councii. Any chservations made by the Chiencetlor on the annual accounts skl .
be brought 1o the aetice of the Cetrt and ¢ Lservations of the Court, if any. shall = *
after being considered by the Exeeutive Couneil, be submitted o the Chaneelly, 3 HNive

v rloam

NG

. ) . o cralf b
(2} Phe annual accounes and the balance sheet of the Universiy

shall alse be submiited to vie Governme e o the Gme of its submission to g L
Clinneellor, .

bidves

3 Uivery salariad ol - o’ :
28. (1) Uvery saluried olficer aml teacher, except the Vice-Chancelio, o atla

o
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: shall Ge 'i\ppomtcd under @ writien contract. widch shall ba lodged with the
A . . . .

¢ University and any dispute arising ovt of a contract bewween the Universite and
3

" olfiver or teacher shall, at the requesi of the seacher or officer concerned or at the
¢ imstsace of e University, be referred to & Tribunal of arbitration consisting of
siemeiaher appomled by the Executive Couneit ind oue wmeniher novyinaied by
w olfeer or teache,s converned and one nomince of the Clancellor, The decision
.o the majority of the members of the Tribunal shall be {inal and no suit shali lie

- wany civil court in respect of the matter decided by the Tribunal. .

A A

)

(2y Tvery such request shall be deemced o be a submissian wo

abitration within the meaning of the Arbitration and Conctliation Act, 1996 {Act
%00996). )

mara

B R

29, (1) The University shall institate, for the benefit of its officers,

tachers and other employees, pension, provident fund and insurance fund an the
sttern o the Govermment employees.

4
3

(Z) Where any provident fund and insurance (und have been so

etied, the provisions of the Provident Fund Act, 1925 {Act 19 of 1925), shall

- 4tz applicable.

30. No uet dene, or proceeding tuken, under this Act by any authocity
s sother body of the University shall be invalid metely on the ground —

{0) ofany vacancy or defect in the canstitution of the authority or
' budy; or

' W of any defect or wregularity in electirn, nominatien oo
1

,v;,, MR R R R e N R L R T YT O RA TR Y TR CEETENY T VTR PO ¥ IR

3 (¢} cf any defect or irregularity in such act or proceeding, niot
3 affecting the merits of the case.

g 31, W any question arises whether any person has beeq duly elected or
%1

pited a5, o is eniiiled to be, @ menber of any authori ty or other body of the

uversity. the matter shali be veierred 10 the Chancelior whose decision thercon
ba tinal.

32,

TE any cifficutiy origes with fecpect o the aasabdialunsnt a1 e
ity avie conpection with the frst meating of any nuwthorite ol the Uaiveihity

sierwrse i first giving cifect o the provisions of this Aci, te Governient

Pension,
provident furd
and iasurines
Fivarel.

Vacuney not Lo
tnvlidate
proceedings.

Cenain digputes
1o he relemred
[[5]

Chancellor

Pepwerrl {11
reeve
diltizulues
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Creation of

Cienching and

[ARALIN
Lgitelinng oaats,

Protestion of
aclion aken in
good faith.

Beneal wnd
savings.

P T T O [ TN A TR

order. make any aproinument or do anything, vopsistent, so faras may e win.

pravisions of this Act, which appaars w it necessary ar expedient for the pur: 0y
ol removiig the ditlicaity and every such order shall have effcet as (e

appointment or action had been made or taken in lie manner provided intis) 7

33. Notwvithstanding anything centained in this Act, the Unive

shall, not ereate any teaching and non-teaching posls or revise the pay scal
ihe terelune s none waching cimployees without oblaining the prive app

of the Government : . . o Lo

Provided that the Government may delegale its powers under this el
1o the Vice-Chancellor or the Executive Council as and when the need anisesi?

smoath functioning and growth of the- Tniversity.

e

34, No suil or other legal procecdings shall lie against any office .

emplovee ol the University for anything which is in good faith done or ines

10 be done in pursuance of any of the provisions of this Act, the St

i
- ¥

Ordinances.

. . :
A3 (1) Allpropesiies, wovable viad immovable and all e dnleres: \
1‘
whatsoever nature and Kind therein, vestzd in Chhotu Ram State «dollewL

Engincering Murthal (Sonepal) and the courses run thereunder and all the g

ercated and filled and the whole stalt of olficers and officials working in lhcx;

college, before the commencement of this Act, shall vest in the Universiy.

(2} Al debts, obligations and labiliiies incurred, ali cont.‘:'

calercd o and all matters and things engoged 1o be done in respeci of Chf . 2.

Ram Stare College of Engincering Murthal (Sonepat) shall be deemed 104

been incurred, entered inlo, or engaged 1o be done by, with or for the Unives

)
B
H
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SEATUTES OF DIEEN BANDIU CHEOTH RAM UNIVERSYEY OF
SCIEMNCE AND TECHNOLOGY, MURTHALY

(i)

{iii)

The Vice-Chancellor shall be the cx-aflicio Chatema n ol the
Fxeotive Council, the Academic Counctd and the Finarce
Cronrnnitee, atd b the abeeney gt U Chaucaliarn, praesida
aver the cenvocations of the Universivy held (or conferring degrecs
and over the meeting of tre Court. The Vice-Chancellor shall be
entitied 10 be present at, and o address, uny mecting of any
authority or other budy of the University, but shall not be entitled
to vote thereat, uniess he is a member of such authority or bady.

1t shall be the duty of the Vice-Chancellor 1o §:¢ that the
pro{iisions of the Act, the Stalutes, (he Qrdinaacss and the
Regulations are duly observed and he shall ke ail necessary
steps Lo ensure such observance.

The Vice-Chancelior shall have the power 10 convene or cause
1o be convened meetings of the Court, the Baecutive Council,
the Academic Counceil and the Plaance Conmumitiee aird any other
authority or body of the University.

The Vice-Chancellor shall exercise general control overihe aftairs
of the University and shall give effect 1o the deeisions of the
authoritics of the Universiy.

The decision of the Vice-Chancellor regarding seniority for
nominaiion to the vaneus authorities or bodies of the University,

Py P
EiGa OC TiTidt.

The Regisirar shall be the ex-ofiicio Seerelary of the Exccutive
Council and Faculties but shall not bz decmed 10 be & member of
any of thess authorities, aad shall be the ex-officin Membe;-
Seeretary of the Court wnd the Academic Council,

When the oftice of the Registrar s vacunt or when the Registrar
is by reason of illness, or any other cause unable 10 perionn the
duties of his office, the duties vi the office shall be pe-formed by
such person a5 the Viee-Chancellor muy appoint for the purpose
titl vegular appoinunent is made by the Chancellor on the advice
ol the Governmant.

It shall be the. duty of the Registrar—

{a) to be the custodiun of the records, common tea! and such
other property of the University as the Vies-Chanceilor

shall commit o lils chares;

Pavany s wsgd
dutiey o6 Vice-
Chaoira g,

Rezistrar.

A
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(6) 1o issue afl notices conening meetings of the Court, the
Executive Couneil, the Academic Council. the Faculties 3

e ane cammiltes apreaniad B wne atharity ol the
Universily;

Pl

] (¢} to keep the minutes of ai] meetings of the Courg, the

. IExecutive Councii, the Academic Council, the Facullies
and any commitiee appointed by the authorities of the
University; .

11 maelinel the afficial socrespondence of the Court, tie

: Exccutive Council, the Academle Council and the.
Tacultics; :

(&) to supply to the Chancellor copics ofthe agenda, the
minutes of the mectings of the authorities of the University
as soon as they are issued;

() to perform such other duties as may, from time to time, be . %,
assigned o him by the Vice-Chancellor.

(iv) The Registrar shall have power 1o administer warning or to impose
T BEitehye of eanatirw e seithholding of incremants upon such
of the employee, excluding teachers of the Universlty and

academic staff, as may be specified in the orders of the Execultive
Council and to suspead them pending enquiry:

Provided that no such penalty shalt be imposed unless the
person concerned has been given 2 reasonable opportunity of - 3
showing cause against the 2ction proposed to be taken againsl = 1.

i him. :
- - (v)  An appeal shall Tie to the Vice-Chancelior against any order -

i __ of the Registrar imposing any of the penalties specified in

| . .

clause {iv),

(vi) In case the innuiry discloses that 2 punishment, beyond the - ™
puwers of the Regisgay is ealled for, the Registrar shall, upian
conclusion of lhe inquiry muke a report to the 'Vice-Chancellor
alongwith his recommendations: -

Provided that an appeal shall lie to lhe Executive Council
against an order of the Vice-Chancellor irnposing any penalty.

(vii) The Registrar shali be the authorized officer to-cnter infg. :
agieenmienls, sign documents and authenticate records on behall
af the University and shall act in such capacity when the

anoranriqie snthority has (aken o decision in the matter. The
LT TR PR IV I

by S AL R L e (Yivaspmpgg frie -

aiber duties as may be nroseribed by the Statitgs, T oA
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3. (1} The Controller of Finance shall be a vhale-time snearicd officer

sf the University and shajl be appointed by the Executive Council on the

ccommendation of Vice-Chancelior on terms and conditions as may =¢ prescr ibed
vy ihe Setetes.

(2) The Coniroller of Finance shail be the ex—vfficio Secretary of

e Fingnee Committee bul shatl not be deemed tobe a member of such comminge.

(3)  When the office of the Controlies of Finance is vacant or when
the Controller of Finanee is by reason of illness or any other cause is unable to
perform e duties of his office, the duties of the officc shall be performed by such
DEISOn as ﬂw Vice- Ch.mccﬂor may 1ppomt 101 1hc PUIpPOSE.

(4} Thc Cantraller of Finance Shall——_

{2) exereise gencral supervision ever the ‘uads of die
University znd shall advise tne University = regards its
financial policy; and

(b)  perform such other {unctions as may be assigned to him by
the Exccutive Council or as may be prescribed by the
Statutes.

(3)  Subject to the contr ol of the Exccutive Council, ike Controller
of Finance shadl—

() 'hold and manage the property and investinents of the
University including frust and endowed progerty;

(b) ensure that the limits fixed by the Finance Commiuee for
recuiting and non-recurring expenditure for a year are not
exceeded and that all moweys are expended on the purmpese

“for whizch they are grantad or allotted;

{(c) beresponsible for the preparation of annual accounts and
the budget of the University and fer their p -esentation to
the Exceutive Council;

{¢) keep a constant watch on the stale of the cash and bank
balanees and on 1he staic of investinenls;

{¢} watchthe progress of Whe collection of revenus and advise
on the method of collection o be employcd;

(1 ensure that regioters of Buildings, Luid, furnitare and

equipment are maintained up-lto-date wnd that stock
checking of cquipment and other connecter mnierial in all
offices, special cenlres, specialized labosotories, and
instituiions maintained by the University is conducted;

M

Conwoller of
Tinaneu,




Oiher officers
. of University.

Dronn of
institution,
Dcean Academic
Alfairs,
Prector, Chief
Warrleyr snd
Lyean of
Student's
Wellare

Controller of
Examinalions.

(i) bring (0 the notice al the Vi Thnazelinr sty unauthoried
T exponditere ond otae Cinancot eeepulacitios and sugget § 0
sctinn to be taken against the person responsible for it; and

() call for from apy officer. centrr, uboratory, college o :
insiitution maimained by the Wwversity, any informatior |
or yeturnp thei be moy aanider nncenanry for g;-\
performance of his duties,

{&) Thereceipt of the Coniolier of Finance or pesson duly authoriz
in this behalf by the Fxeecuiive Councit for any mwoney payablc o the Umversﬂy
shatl be sufficient discharge for payment of such money.

4. The following persons in the service of the Uhniversity are also declartd

to be the officers of the University, namely:—
' 0 Dean of institution;

{(6)  Dean Academic Affairs;

(¢} Froclor;

. (d)_ Chief Warden;
- (é) . Dean of Student Weltare;

fy Conuoller of Examinalions;

{g) Libruvian, and

(hy Law Officer.

5. The Dean of institution. the Dean Academic Affai irs, the Proctor, t
Chief Warden and the Dean of Students’ Welfare, shall be appointed ay the £
Execative Counci, on the recommendations of the Vice- Chuncellor, from agmong
the wachers of the University who shall not be be'~w the rank of Professar, on suct

terms and conditions as the Vice-Chancellor mu, recommend to the Execuiis
Council.

The Conuwoller of Examiuations, shall be whole-tiz: -
salaried ofiicer of the University and shall be appoinieda
the Exeeutive Council, on the recommendations of &
Establishment Commitee, on such terms and condiljon
s may be specified by the Executive Council.

6 () (i

-{it) It'shall be the duty of the Coniroller of Examinations—

{a) toconduct examinations in 2 disciplined and efficier
manner;

(b) (oarrange lor the setting of pupors with strict regaris
secrecy;

2
and shall b
Chancelior

B

and shall 1

.. Vice-Chany

ST
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{©) to arrange for the cvaluation ol answer shects W
accordunce with the planned time schedule [or resulls;

(@ 1o constantly review the systeln of cxaminations in
crder to enhance the leve! of impartiality and
objecrivity with a view to maki.c it o better
tiuttromient for assedaing the aimninmeme of studenls;
and

{¢) 10 do any other matlter connected with the system of
examinations which may, from time o lime, be
assigned to him by the Vice-Chancellor.

7. The Librarian shall be a whole-time salavied officer of the University

and shall be appointed by the Exccutive Council on the recommendaticn of Viee-

Chancellor on terms and conditions as may be prescribed by the Statules.

& The Law Officer shall be a whole-time salaried olficer of the University
end shall be appointed by the Exécutivé Council on the recommendalion of
Vice-Chuncellor on terms nnd conditions as may be pregeribed by the Statutes.

9. The Court shal] consist of the following members, namely:-—
1. Ex-oificio membess——
i} the Chancellor:
(11) the Vice-Chancelior;

(iii) the Secretary to Government, Haryana, Financ: Department,
or 4 nomines not below the rank of Joint Secretary;

P (iv) "the Secretary to Government, Haryana, Technica: Bducation
epariment or a pomines not below the rank of Joint
Secretary/ Additional Dircctor:

{v) the Legal Remembrancer, Haryana,or his nomince not below
the rank of Deputy Legal Remembrancer;

(vi) Director, Technical Education Department, Haryana, or a
norminee not below the rank of the Joint Direcior;

{vii) Deans ol Facultics;
(vili) the Registror;
~ (ix) “the Controller of Examinations.
‘ L. Other members—..

.. (i) protessors of the University not excecding five, on the basis
of seniority by rotation;

(i) four teachers from amongst the readers and lecturers of the
University of whom at least two shall be readers on the basis
of seniocity by rotation;

Librarian,

Law Qlficer.

Court and ils
constitution.




Maoerngs of
.Court.

Excculive
Council and its
couslitulion,

{iify  five eminent zeadeimicians and representatives fromindie

commeree, cngincoring sle, 10 be aominated by
Chancellor oo the recomrnendations of the Viee-Chanees §

AT DU SRR S R

iv)  Librarhung
vy Law Qffiger.

UL (i) The Registrar shall be the ex-officio Member-Secretens*
tha Court;, ’ .

(i) Save asotherwise cxpressty provided, the  members of G
other than ex-offic'~ mambers, shall bold offics for a tem: 5
LW yours; .

(i) at all meetings of the Court, two-fifths of the memberss
form & quorum.

10, (i3 The Court shall mect at least onee «a year.

(i) A special meeting of the Court may be convened at any tim
the Chauneelior, the Vice-Chaneelior or on a wrillen reques
one-third of its members.

11, The Executive Council shali consist of the foliowing persa:™
namely:— '

I Ex-officio menbors—

(1) ibe Vies-Chancetlor

(1) the Sceretary to Government, Haryana, Finance Depar
ur 2 pomiuee not below the rank of Joint Secietary;
{iit) the Secretary to Government, Haryana, Technical Edues, -

Depaitment or a nomine: not below the runk of Joint Secre
Additional Director;

{iv) Direetor, Technical Fducation Department Parymaef
nomince not below ithe rank of Joint Directer. o
. Other Members— :
(1) three Deans of Faculiies to be noruinated by an‘w
Chancellor, by rolation in accordance with the procm
lzid down by the University;
(L)  wwo Professors {2 Coan Deans of t'nc Faeultics ) by row:.
on the basis of sendotis/

Ffon  dab s DRk hn P i ayepitifean izt s Mok L LT EE T T RV TH] fl:i‘ e
recomueadation ol the Vice-Chanceilor from amer
gistinguisnad professioncis and eminent persons fen
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Industy/Chambers of Commeice/Technical Universities /
Indian Jastitute of Technology/Indian institute of
Management / Ail India Cowncit for Technic: Sducation,
efc.: N

A Law- Oificer.

o it {1) the Registrar shal! bc thc cX- mfmo ecrctarj of the Executive
‘cretary ‘ .
S Councily’ X
- < fil) two hfth omemerS shali form the qu01um and
s Ofcﬂ [T
“a té.-m & “(iif) save as Dlhelvnsc expwsslv prov1ded e membus of the
s Executive Council, other than ex- off_lm_o_n .-.nbczs,shall hold

.-ofuce fora tcrrn of two yuxrs
A2 TheE mcuuve Councsl shall exercise the followm g powcr;, namely:—

L@ 10 hold, control and administer fhe revenue, plOpCl’f ¥ and funds
L © of the University;

¥y tim oo , ,
eques!"r" (b) tocieate teaching and academic posts, to deterrmne the number
o and emoluments of such posts and to define the duties and
conmuons of service of professors, readers, lcctun,rs and other

C 1 -
P s . academc staft and Deans of -institutions:

T ' P‘unucd nat the matiers of crontion of new Tosty involving
addiitonal financial Habiliy shall hold good if the representatives

of the Goveituncnt as given below ——
‘partuy 1o e Finance Secretary or in his absence, his representative;

_ OR
iducatics
Secrets Tachnical Education uCC[ClEU')’ or in his absence, his
Secratz
. Iepr cse.ntatlvc
ORrR

e - Technical Education Director or in his absence, bis
", fepresentative,

is present at the time of takmg such decision and has consented
to such decision:

" Provided further that in case thc Government xcprcf,cntatwc
iropnhe inance/ Technical Educanfm Depa . scotis not present
in two consecutive tmeetings even afier the proper naiice, then
the Exccutive Council may approve the proposal regarding
creaiton of posts:

Provided further that in resiect of the numbers, qualifications

Tom th ; . . .
e and the emoluments of teachers and academic staff, the Executive

" Powers of

Executive -,
Council.
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().

vaeancies Lherem - )

0]

)

'to mandge -andregulate the finances, acéounts, investment, i

. committee appoinied by it, as it may deem fit;

Council shali iake action after cons;dermg the recommendgalions
of the Acadcrmc Council dnd the Fxnance Committes: -

Provided further that in rcspect of qualxﬁcanons of teachess ;
and academic staff, the Executive Council shall take action afer
considering the recommendaiions of -Academic Council and alse
the regulations laid down by oy the University- Grant Comrmsswn
and other concerned statutory bOdLCS

o appoint professors, readcss lecturers, othcr academlc staff and
Deans of institutions, on the recommendations of selectics
commitlees ‘constituted for the purpose :md to fill up temporary

to create ndmm:erat:ve, mmhtcnai and other posts and to make
appointments thereto, in the manner prescribed-by. the Statutes.

property, business and all other administrative affairs.of the

~ University and for that purpose lo appomt such agcnts as nma‘r

think fit; ‘ .

to invest any money be. aging to the University including any
unapplied income in such storks, finds, shares or securities s
shail, from time to time think “it ¢ in the purchases of immavask
croperty in Ind:a with the Tike. powers 01‘ varymg :.uch m\mlmen.s
from time to tirne; )

to transfer or accept transier of any movablc and 1mmovablﬂ
property on behalf of the University; o N

toprovide bujldmgs premises, furniture and appamtus and olher
means needed for carrying on the work of the Umvchity, -

tosefect a Lommon scal for thc Umversny, ’

to delegate Any of its powers to the Vice-Chancellor, the Reglslra.'-
or such other ‘employee or authority of the University or oz

" to enter into, vary, carry out’, or canccl contracts on bchalf of Lh:
University; : : : :

to m‘.ke, ‘.'nend or repca[ the Statutes; . -

10 make du,lsmns mnmdmﬁ mamtewmncc of dlsc1phnc amops 1

sLudemS'

to exercise such other powers And perforni such other dutics:
may be conferred or assigned to the Executive Counc:l by t:
Act, the Statutes, or the Ordinances; -
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m)ﬁndationsi s (0 to exercise all powers of the University not othc:w:sc provxdcd :

ce: = for by the Act, the Siatutes, the Ordinances.
s of teachers 7 ‘13, The Academic Council shall consist of the following persons,  Academic

Council and i1s
constitetion,

v action after
ncil and alsa
©Zommission

. Bx OFHC’D membors: —-
() L}P Vlce Chancel or-"
nic staff and
of selcction -
p temporary -

(n) the Dhccto echmcal Educanon Depa:trn ant, Haryana or
- his uu{honsed repr»sentmx"'- not below tire rank of Joint
Dlractor, 7

(m) theReglstrar, o o

and o make: 3 - -(3v) the Deans of FacultieS'
the statutes;

. pvestments. -‘ (v) th:. Control]cr ofl"mzmcc
ffairs of the %

(v1) two De'ms of msuu.nom by rotanon on the basis of their
nts as it may _

senionty;

(vil) the Conirolles of Examinations;
wciuding any -
scurities asit .
fimmavable i
.investments -

(vm) the lerauafl of thc Umv:;rs ty hbrary

H Othu membars:——

(1) one profassor appointed by the University from each .
, . i’acuhy, by rotation on the basis of senicsity; . o
immovable

(u) one Umversny reader from each faculty, by rotaticn o the

o oo basis of seniority; . N '
tus and other & - :
cesity: i "L (i) oncquersuy fecturer . from each faculty, by rota.uon on
. >_(’ the basis:of seniority; -

(l_v) tour em.nent educationists to be ne rinated by the Vice- .
the Registrar - ¢ Chancvlior from cuts:de me Umvmsny 7 : .

Isity or to a -
o ) Pro'.rldca th:xt not more than one of themn shall be from

~the' sa‘ne f e!d

behalf of thu (v) four p{:rsom from pubhc scclor industrics of the Canral
- und Stale Governments, in the State having proficiency in
mallers relating o industry and rcsearch, t3 be nominated
by tbe Chancellor on the retommend“uon of the VLce-
Chancellor: = - ' ST e

s

- L T LR

oline among., .

Provided that any other Chairrean / officers of the University
WhOSE AsSOCiation is necessary regarding a particular item ‘may
be inviled 1o attend ihe meeting. However, tie special 1nv1tcc :
-shall niot have any right to vote. :

aer duties as
~ancil by the ¥
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ui the 14,

Ui, {1) The Repistrer shall b the Member-Seeretary of Acadenne ;

(1Y The

namely: —

()

{e)

©

(2) Al decisions of tie Acwdemic Council concerning syl

Council.
Twa-1iith of the v shall form the Quorvin,

Sivve ax ntherwise cagoressly provided, the members of v
K ¢ a JRTRS A
Academic Cound, mhu men Bxeollicio members, adie

hold arfice Tor o et of two sears.

The method of clection shali be by stmple majority vouss -
by ballot and the zicetinns shelf be conducted i«
accerdance with the rules framed by ilie Vice-Chancellor

Academic Council shiall exgreise the following powes. |

o exercise genesal suervidion over the academic polic
of the Universit, and io givs directions regarding methed: |
of instruction, ce-onerative (caching among institutics, ™
cvaluation of reseaich v improvements o acades
standeras:

10 coasider maiers 01 general academic interest eithe -

ive ov an o ruicrence by the Chancellor, o
Vice-Chanceilor, the Bxecutive Council or a faculy o
W take appropriate 1 citon thercon;

iy Gwnoind

o reemmuniend o ihe Fxeeutive Councll, the creation

sbolliion of achiing posis;

16 preseribe sylabl and courses of study for v

Cexaminations on the recommeadanons of the fediers — T

w [rame such regulanions consisient with the Statutes
Ordinances regarding ine acadewnic functions of
University, discipliae, vesidence, admissions, awand
eltowships, studeniships, scholarships, medals and p
[ee concesstons, corpurate life and attendance; and

to exercise such other powers and perfonn sech otherds.: |
as may be conferred o assigned to the Academic Covw ™ -l [
by ihe Act, ilie Sistuics or the Qrdinances. EERTANTNY

couses of studizs and conducting of viamin stions so for as they are not pr

for Ly ihe Sictsies and Ordimmees shall be Coal,

namcly: -

Comndiioe.

{1y “ihe

M
=/

T e e B R e e S, s

Pinanee Comunivee shinll consist of the following pen

Fu-olleio snembeore —-

Gy ihe Vies-Cheneellor {Chairperson);




FIADRY AN A

ol NooTelhy e Do et Tyt i
o Propsriinend o 4 nuatios vl Ledos e i ol Jonu
e i o
. SecrclarydAdditiona] Dicecion
coshadt oy
(B the Divector, Techaical Education Depa tment,
. Harvana or 2 nommee not below the mai of Joiat
valtn g

G Director/Accounts Oifieer
dqed o

wecllorn () Qther members—

HOWETS fay two pulside memwbers having expertise in L nee 1o
- be nominated by the Chancellor ova ihe
Solicics i recommendation of the Vice -Chancellor;
| - .
pethos (BY two Deans of Facullics to be ominaled by he Viee-
Huhins, Chancelior.
adenic . . - :

(23 The Registror shail oo e Membur-Secectavy of the Comiiier,
et s (3 Mominated membors of the Finance Connoniteg shalt hobld ofince
sthay e
o, ti SR ol b s,
ully a7 G Phreee membors, owt ol whon at densd one measbor shicit be

samert nostss, shall oo the grorm.
don et T 14 e Sinance Cormmitice shall exas the accounts and  Fubelions and

e ‘nk)[rfhx_‘i\ for expenditure and shiall submii the annual budae: ta powers of

e

Plasace
A-‘\41- bk 111 . unl Tis 4o . I Yzt 1 ’ i
Cvanieis e oY ounct! fop crarsvall Mo exsenditurs i Gis bodeet b}ul-l. b ,l.‘LAU, v by PO
ultics: carersiy withoud e poor approval of the Foance Commities wideh shall
s for e tetel recwring snd ponercourring cxpondiare for the vewr Lased

coy and tie mcome ol e Uabversity, No cxpendinge chall e i:.

cversily [ oxeess ol the i s fized,

culred

2y 0 shall coumine and recommend the Freoutive Couneil the

v

AR in. dm”' 'y nu \th " i,-U\lQ

! seconis died the offici

abestimaics ol ine University

o lanne e loainriie s Sor e currs i i

Al coinrmenis
submitied o the Lxeeudive Couneil Far sporesal,

all be the Tollowing fFaculiies - Paciities o

L proviis

. . [IESPYRCIRFENY EA
0 Facuiny of Sorenee and Techinedesy nteiiaee

W Davtiiy o M

went Hiudies;
' 4! f
l.f) p; E
A Guy - Feeohty of information Technolepy and Compuier Scicny o
i) Fuace'te of Logineering and Tech




Shiation of

Facultien.

owers of
“aguitios.

wliny mecting of any coinnitiog of Lthe Paculby.

5]
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o1 Peediie ol Arehitectece, U ban nd Towa Plann

eviy o Pnenity wi MNon-Caaveunoaad Sourves of Unerg
in avireomnenial Seioig [

(viip  such oiber Faculiies i the Hxecudve Council
recoimendation of

Acadentic Conncil, may conshie
i8. (1) BHach Faculty shall consist nf-—
{1} Deaaof tie iac oy {(Chatrperson); :

ity Cheirperson of qie Departments insluded in that Fac

(1) e professor from zach Departmenton the basis of s
o:, rolation: :

(iv) one reader and one iccturer or equivalent [ron
Department included in the Facully by rotation s,
o seniority:

Urovided that whoyever considered tecassary, i."..""-
Chancelor may on the recommendation of 1
fncrease the number of members.

{Z) ivie In’t_.,]‘. pumineted skall hold office for two yewrs:

Mrovided that the Drseunve Council, at the reque -
Acndemic Council may jnereass the nnmber of membeis of 2 Facuity,

(3 The Megisivar .-..h::H be tha Secretary ol every Facolly,
i) Twao-ifths of the members in cach Facully shall formieg. -

18, 1y There shall bea Daan of cach Faculty who shallbeagp:
fire \f'ic:c—(.“.h;:nrcl!ur. Tizc Dx:;m sl be appointed in rotation Jrom aset

n
nrotessors i the varieus Depirtmenis comprising the Faculty, o
I} Suliabie remgnesation shall be aitached 10 the office ol n

who shatl hotd office for o werm of G vear

(FITHE

P31 ihe Rean shoil convee mceiings of the Fuculty and st

over then.

{h) e Doan shall be rcgponsible for tie co-ordimation s 2 oy

therein and the execiton of e decisions of the Facully,
(9 Lie shall have Gie vl 1 ba present and to ke parting. 2

28 -..l_bJLCl to the coatrel of the Academic Council, the o &

Facully sbuil o

() o ee-orditie lenching and research worl of the U Lhing
the Departmenis assigined to the Faculty; o0 Ahan
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U e n e — -
thy o recomineny 0 e Acedente Unuacil tha coues s of studics
e sis ditoiond eaieinenon sy repovts
e Chor Stndiess
o) W oreeeive report o the Depurinents for Lo coediion and
on , . - - T .
i‘_ : SPOLOnN oF oSS and to forward them o the Aczs emic Councl
s . with such recommendaiions as it may consider reasonable;
-
{dy- 1o discuss and suggest to the Academic Council schemes Tar the
. advancenment of stapdsids of uching and exmuinations: and

an Facd S ‘c) 1o deal wilh any other matier that may be referred o it by the
Aczdemic Council, the Vice-Chancellor or the Dean of the

Fauulty.

of sente

21, (1) Each Teaching Depariment shall have a Chairnerson who shall
ba

TOIT . .. . . . Lo
fro ke appuinted by the Vice-Chancellor ior « petiod of three years by rotaiion:

acud

Provided that—-

ry,lhﬂ“-'- : (@} o a Depart: Has two or omore profossors, tne
Wothe I : Chaiepersonsiingy ahall rotate only among the profesiors;
() il aDepartiment has only ane profussor, the Chialrpersonships
W o shatl rowaie between the professor and the saniormost
e 4 readar; provided he hay an experience of frve yeurs ns o
quest e render;
¥.

(o i a Deoannent has io moicssor, the Chairpersanship shall
roizte bolween the Lwo senjor-mott veaders wath an
cuperiesee of five years.

() in the cuse of o Department where no teacher B cligibic Tor
spamunent as Chairperson or for such Deparimenis where instraction is iapariedd
iy epio e under-pracuaie lovel in the fnsututons, ine Dean of Uy oncerned
Fueulty shall be the Chairperson.

: (3) Tocase s senivg person is o jong Jeave, the st eligible person

Jenatiz ~al bz appornted es Chairpersor of ¢he Department ang he shall continus as suck
CF S =

ke completion of his term, even i he senior person reterns o leave durime
ha period, Mowever, (!

seitgr person shall be eligible for apposwent as

Fgr e

‘OB [

mpersoa aller the expiry of die term of the present incwimbeind.

{4y T ecasc e Chaliperson of o Deparimen:, by reason of Biness,
canec oF sy other case, is omable W perforn the daties ol s offiee, the dudes
o office shall be performed by the nexs cligible person. unless, the Vice-
cellor orders otherwise,

i dine

povits S

{3} - Tn case a person refuses [o aceept the nifer of -+ solntouent as

_ Unbo Lo wHpsed o cesigns of his own, fie simil net be eligible Tor appointment as
i marsea of the Departinent Ul bis tirn cones egain afier e complztion af the

Chairpersons of
Depastmenss.

T,




Appointinents.

Sclecdon
Commlices.

RN HATIY ANA
R . i REHT
I\ i LRI R .l;[.l”]_.. I RISaNS
(G T the Vice-Chanechine deg; 8 COLAY apnil oy
chigibic poison as Chatrnerson respocive of dhe fact Qe l!‘.p wernd of e proses
{’h crson Bas nui yet oo pleed, fnowiech eese Be shadl repost the mailers 1o 2
Toreeutive Jwunctl at s nexd mesting,

i

22. (13 All appointments o teaching pasis shall be made by ihe
Executive Councit an the recommendations of the Sclection Cummittecs,

{2)  Appoiruncats Lo non-ieaching posis carrying an iniuai pay of
[3s. BOCU/- per mensem or more shall be made by the fixcculive Council, on the

- i“’

recommendation of the Bstablishiment Commiilee,

(3} Tor posix carrying an initial salary nol exceeding Rs. 7999/ ps

mensem, appointments shall be madr by the Viee-Chanceilor

{4)  Notwithstanding anything comaincd in clavses (1), (2) and (3
shave, the Vice-Chaneellor may, where he considers avcessary, make an adhine e
femporary gppoiitent for g period not exceeding stsomoaths, LIS pot pogsible
o desirable 1o make reguiar zlp;)()infmcni.

30 (1) A Scleciion Camn ¢ Tor the appointment of any Professr

deade

Reader or Leclurer shall consist of @ —
(i} the Vice-Chancellor,
(i1y  Deeu of jostitution,
(i) Dean of the Peoully:
{iv] the Chairpersun ol the ey weent concernad, i e 0
professor;

(v} il senior-raesi protessor i the Department eacept wics
ciligiwise ducided by the Vice-Chupcelior:

H

(vi) three porsons in e ease o nrofassor and weo perase s |

tire case OF render amd fecber, nob coninecied with e
Universily. nominated by the Viee-Chanceltor [romap?
of names, drawn up by e Acadenic Councl, an e b

of thelr spocial .\.I(n\\’l{(]',‘j ol or intercst in the seh

with which the Prelessor, Reader or Lecturer sh
converned:

Previded that the Viee-Chancellor may add more v
W e panel in speead cirenumsiances and repor tioe
the Academic Counetl at ns next inceting.

{2)  The pascl of names dewwn vp By ihe Acedennic C‘our-cii 2

Elons, ifeny, made thereie by the Vice- Chancsiior, as provided inthe Sz

it
shall be subjeel to s approval of the Chanoellor:

IV 4, 006 g%{

Saelee

JHOLC

Scleet

. of the

Selevti.
Selecy;
Chang

Execuij
Exeeni,
‘e

\a()ml.'.‘li-
bt e

Commin

Rtabinsimg
Commitiee.

Alee for (e
sUie Iy

Commite,
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: Provided that I case ane of e exparis Sils 1o tura gy a the

ST Sedection Coamitee alter, accepling ithe myvilation o atend the st e

the o peedimngs ol the meeting shall uot e pevabidaieds

rovided further e the proceedings o) (he mecting of 4

the seleetion Committes shali not be invadidared in case any of (e Ex-officio members
~ ol the Selecrion Commilttee [ails to altend the meeting,

yof % (3) The Vice-Chanceilor shali preside over at the meeiing of a

Hhe O Sctectiun Committes and the Registrar suadl act as its Seeretary. The mecting of u
. Selection Committes shall be convenced by, or under the directions of the Vice-

- per Chancellor.
() The Seicetion Commiltice shall congider and submit o the
[xgeutive Council recommenaations as w the appoiniment referred o i 11 the

1(3)

Executive Council is unable to aceept the recommendaiions wade by the

wor i
sible & Commitlee. It shall record s reasond and sobamig the case to the Chaneellor Tor
ol orders.
ssor, S 2400 Subjeatothecontrol o the Executive Conneti, the Estahlishaient  ibaabishnen
4 Commitine shall consist af—— Commiize
(i} the Vice-Chancelion
: (i) one Dean ol mstitutions 6 Le nominated by the
Vice- Chanceilur;
) (i) tvo members of the Bxecteive Council nominated by the
sa v e ,
1 Viee-Cluncellor:
(V) the Controlicr of Finanee:
sere
(v the Registrar
nsin (viy - Paperies) neminnied by the Yice-Chaneellor, whenever
1the - deced necessary:
W S RTI, ‘
el Provided Hiat where there ave mors thaone expcaned
basis o s P .
bL' HE one of the experts Tails o trn up at the tme of the meenng
ecl ¢ S ST . S T
_-'. : alter acceping the mvitation 0 atiend i he proveadings
by e elal] Tae v Lot
: o e meeting shall e valid,
: (2)  The Vice-Chancellor shali prestde over at mecling of 1he
Ames {0 Bsablishment Comumittee und die Registiar shull be ihe Member-Seeratary of the
SEL S Commivee.

) . {37 Vhe nominaed minmbers of she Executive Councii sia!l hold
e grfice for two vears; pravided thal any such member, wha ceases t be U member
tutes, al the Executive Council, shall cease (v be lhe meinber of the Fstablishment
Cominlice.

e Commitiee shall have the power o recommesad (o the

(s

EI N
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sontive Conped Jor copelatpients 16 pon-1eaching fosis carmving an miisd pay

ul Ja, GO0 pormcasem aracre,
Eaplanation— Tappoininent” shal include arset appotnument as well o
by pramoetion o all noi-caching posts including posis i
the University Libriey anc Sporis Departivent cary ing it
piry of Re, SO00/- ner mensem o mure.

. (1 e Planaing Soad shalt consst of —

I
h

{Coastiiog

and (uncion o ] . )
Planrtig (i) the Vice-Choneelior
ISR

e o

(hy the Seerctary o Government, Haryana, Finance Depaztinee |
or notinee md Betow o rank of Toint Secretary / Specia
Secrelary; _

&) the Secretary o Government, Haryana, Technicd §

T decation Depacarent nat belew the rank of Joinr ©
secrctary £ Adaional irceton;

[y Direcwor, Technics) Cdugation Department, Muryana or: o
nominee not below the reck of Jomt Director;

() the Cortralier of Foauce,

My not more than seven persons of high standing in educalic =
and ipdusiny wha skl be appointed by the Chancellor e

the recommendation ol the Vice-Chancellor lor aterma
peo vears which may nclude the ollowing—

) vontinee of the Al India Councd for Technn
Faucation:

Ly tarecior ol ore ol die fridian Institste of Technolos,

i Director  of ane of the Indian iastitoe
Muapngente;

Gy Dircctor of goee elthe Technical Universwicsoflndy
(v nominge alme University Gr;mi Comimission,

vy Jive persons of high ‘-[dlldl[‘li' i Fducalion »v
Tndl:.ﬁlr), :

{2) he Regsisipg shalt be e Membuer-Sceretary of the Be

(2) The recammendations of the Board shali be implemeniad &
they arc aporoved by approprive authonn.es of the University,

-

G Teshakt idvise vathe placmug and development of the Usivy
particadarly o respect ol the stand. ol education and research in ke Univa:

Comtracaion 20, Convevilicn of the Hiniversive Tor conlerring ol degrees and fore”
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Be held mosuch sanoer as gy be Indd down by the Deecutive

il e

fross thine fo e, by means of an Crdipancd:

as well Provided that every propos! (o coifer an honorary deg ee shadl be

@ posts i i O e conlwmntion By the Chaneddlor.

Cving ind , T - ;
T M7 ihere <hnlbhe Dnbversity Teaching Lepmtents Judy ereaied by the

the recaomuendatien of the Vice-Chapcetor in the various

25, The Departments of Studics siuill be wssigned o various Pacullics by
wademie Council un the recommendation of (he Vice-Chancellhyr,

Jepartme
v/ Special g

250 (1) Iivery Department included in Facuity, shall have two Bouards of
fier, one for under-gradiaie studics and the other (o post-srad taie stedies and

Technical
Koof Jomt

(2:  The Bouard of vader-gracduate sfudies shadl consist of —
aryanavra s {i7 Dean of the msbivtion,
(i) the Chadeperson of Departments;
. _ (i} one professor appoitied or recopnized by iite Universily
Ayt . ) . e
u educiiion i e Depariment o be naminaied by the Viee-Chuncellor
aanceior o by rotadion. accarding (o seniority:
o ferm of
: div) o one reader and ane lecturer appointed gr recopniied by the
; University intiic Depurtinent, 1o be pominazed by Hhe Yiee-
P Jeal . " - . R :
i Technical Chancellor, by ratanon, secording 1o ooty
“Technol ! Provided il o osuel weacher shadi B rominsied for
echnolopy: .
Vet Iwocanscculive lerms;
nstitnte of . S o .
Provided Turther that s ieacher whoe has boen nomimated
as a member of the Paculty shall not be nominasied winder
sies ol Inda this snb-clouse:
imission; { (V) twoontside experts to be nominated by the Viee-Chancellor
) ) on the recommandation of the Chaiyzean o the Depastiment:
ducation and
Provided thai ihe Executive Couner! ot the request of
) . the Academic Council, tay increase the sumber of
col the Board, - . . - ; )
: miembers of a Board ofunder-praduaie st e, under sub-
lemented aler ; Chutse (v) above,
i3y The Board of post-gradunte stidres sl o ol shait

“he University sl -

e LIndversin. . C
the Lameisn; (1 Dean ol the mstitution

s and Tor ot : o ) .
; T il the Charpersisn of the Deparunent:

A3

Depirtmets.

Assignments of
Depmtments of
Stodize w
lnculiies

Boavds ol
studics.

Lo
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(i) allthe piofossors appoitind o recogaized by the Lsive

i the Deporlmeni

(v two readers and teg deciorers appointed or recounized by
the Vinversity o thie Deparanent te be nonuiated by jhe
Vice-Chancetor, by rolauion, accordig to seniority;

(viotes wachers ineladiv: the Heads ol the post-ueadua
Dicpartments in the o ntrtaans i the subject concerned +

with at least ten y e s leaching expericnee to be nominated
by the Vice-Chaneal or. by rotation, according to seniorily
to be leteymined by the length of post-graduate 1eaching
expericnce .

*revided thint not more han one such member shall be

fram the same instiedion;

{vi) bwooulsideciperss o be nominaied by the Vice-Chancella
on the recommendation of the Chatrman of the Depatment 52 37n;-

Zovided that the Exccutive Council  at the regueste!
the Academic Counvil, may increase the number o -
members of a Board of post-graduaic studies under sub-

clause (v) above.

{4 (5 Tha Board of undar-sraduacs stadies shall recommend
the Academic Coancil. through the Faculty coneerne:
courses and syliabi o) studiedand text books for the varic:
subjects for undergraduaie courses and the Board of po
araduate studies shall make such recommendations = ;
respertof the coursas for past-graduate elasses and resels :

degrees. sl
The Doard uf « w Iyalloal Akt weapes IO BT vy
(1) A9 Board of studies <hall also make recammendation:

SR

the Acadaeinic Council, regarding the appointments el

paper-seiters and cxaminess for the under-gradoate o 3

post-wraduate cour, 2 s o case may be. S
i1y The Boords ol siudi s shali deal with any ather matier: 5 57570,

. - o -y - oA i
may be referie, ¢ them by the Faculty, The Chatrpers= acld

the Departiment shall be the Chairperson ol tie B
NMembers, ather thap ex-oificio members, shall hold,

Sty

for o periad ol two years: L isitg
S he
L . . - ; N
pubdlication is 1o be he subjest ol consideration baey- 2™ filed.
Conid s

Provided that o persen whosse hook oo

Bowrd, shatl sot he anached o the Boanl,
Srn Ny 5P

Witilwal ol SO0 Acdepree, dinlonu, certificate and omer academic dislinctmss s 1y in ab
L

e,

deadonn e

e e L O YT R T M e
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peats 0 raen by dhe Unidvers

i1 Gie candadntore of the pepson coneaed Do feon el o

res i auasbed i aceardanee wirh e manner ed dovas baothe

iihniues) or

K : {by i the candidate has mishchaved ar a convocaiion of rhe
WJume b University; provided that the question wnether & person has
e ~ misbehaved in terms of Uns Stataes shall be {inally decicdlad by
jnated the Vice-Chancellar; or

11(;1'.:'13 te) whon sufficient evidence is lzid befure the Academic Council
whing

showing that any pecson conferred by the Unrversity has been
convicted of what in their opinion s a serious offencz, the
hallhe ! Academic Council may recominend to the Execwivy Couangil
' that such a degree or diploms be eancelled.

neelior 31. Approval, recoznition 10 a teacher may he wrldrawa by the  Withdrwa,
Cotment '.'-J:Si[y-- - ol uporoval.

‘ reenmiiion
uest of () if thie teacher fails to porforn dutics Gy secordance with the o eavhers,
ber of : manner iaid down Ly the Ordinancey; or
ar sub . . . " .

L () i sarficient evidence i laid belfure the Excentive Council  that

: the teacher has commitied ar set wiicl in their om0
nemt o seriony otience, tie Bxecotive Coung may wathdmow anogovnl,
cerned, recuunition of the feachur

WarIos ) — ,
- 32, The Unrversity shall provide (or the bepefitol s afficers,wache s ang Grotuhy, o0-
of pust

Lo in o employees araiuity, t_\mmtld erant cte. on il paticin of the Coverrmint gratia graut ete.
ions in -
‘eserh : 35, Themumber znd value of follovships, SCII"!]EIT‘&'J];\\ medals and prizes Feliowsligs.

roawarded shall be determined by the Executive Council either va iis own seholanhips,

( ﬁm'haﬁ'we or on the recommendations of the Academic Council or the Fiaaneg  1oHesand
l(U 5

I prizes.
cnts lC e

corthey 34 (1) Netwithitanding anything contained Iy these Siantes, o person,  Limitrton of

UJI—Q v mesiber of any authority or body of the Univessity in Fis capucity ay &0 ab
: : membership.

er crof that particuiar agihority or body or as a holder of particular sppointment.
e '

Lhold Gffice 50 fong enly as he conlinues to he maemiver of that partioniyy

g

' "w ' i
} D” 50[‘ nody or ihe holder of that particelar appotilinent, as the case may e
e B
id ot ::’;3 i‘m\:'md that a teachee-member i any auihority or body of the

Uﬁvmily whoresign hils sarvice or proceeds on feave [ur six months or moee shadl
il bz o omember of she resocciive body and a snbstitute member shait be
”gé,i) > "wéad If the periad of his icave is iess thon st months, his membe. pshall
nabeyance L bis return or the cxpiry ot the period af st months, whichever
i [p,fﬁ?"\#n substitete meniber shail be appointed or elected. where the mambersain 45
aw}@wm abeyance.

T I e e e
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{KRTK.

(23 fatcacher is on jeave for apericd of simonths or nrore, he shallzot

(
te cligthle for nowination or re-clection for dind parliculas vacancy. He shall,

FTRACRS

ver, bse elindbhe for noieisation or closton b a vacancy which imay 2rise siter
his reinen lrom leave

. MNotwithstanding anything contained 0 these Siatutes or the Ordinances,
20 puson. who has been convicted of any oficnce involving moral tumpitude or
has been dismissed {or inisconduct from o Government or Semi-Governmen! o

taiidion e from o Wafvavaity or ao sdoeatin al tusttietion of any Kind, shallhe
cligibie o become vr (o contings us & member of wny ausiority of the Universityn -,

ol any connnittee appoined by the Unlversity s pers oo under suspension shal
aoi bellowed to sitin any meeting of above althoritics or comrniitees during
periad of fits suspension.

B

+

34 Iapersonds debamred by the Academic Council from any work of the
Lintversity an account of aay kind of malorctios on s part in cennection wilié

"

University examineiion, such a person shall be disqualified 1o become, orle 7
continug as a member of any body or autheriv of the Universily so long as theby

IS

370 1y Theolhows, weachers and citer employees of the Universily may 7
sxereise, subject o the contrel o the < e-Chancellor and the superior offices ©
concerned such adminiarnive mwd Saancia! powern, es the Exceoutive Couned

may delegale ihrough Gedinaices, Rules, Repalations o by resoluiions adops!

by it i

{2y The Vice-Chaieell u: or the tg Lsirar, with the approval of ih
Hor y ol ror any other empluyeeofée *7

fv e stadgtes, Ordinanees

cuntained in the Staates,
Lxecutive Council may invite a persen of high seados; .:_
distinction and professionni alxinnients 10 accept a postid
professor in the University, o such terms and conditions s> .
may deein it and on the pur<on agrecing to do sa, appoint i L
e post.

A T T . N . [
&0 Mot withs cacding snytlibag

(i) The Executive Conacil may appoint a leacher ar any o
scademic stall wotking in any other University or Organize
in accordance with the manner laid down in the Ordinaness

M. & SULLAR,
Seeretary to Govermpent, Haryar .

Legislative Department.
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